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GOVERNMENT OF KERALA
‘Law {Legislation-C) Department
' NOTIFICATION

28/1 .
No. 19228/Leg.C1/2018/Law. I5th September, 2018

Duated, Thiruvananthapuram. 30th Chingam, 1194
' 24th Bhadra, 1941).

In pursuance of clause (3) of Article 348 of the Constitution of

$4

India, the Governor of Kerala is pleased to authorise the publication in the

Gazette of the following translation in English language of the Kerala
Municipatity (Third Amendment) Ordinance, 2018 (49 of 2018).

By order of the Governor,

B. G. HARINDRANATH,
Law Secretary.
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{Translation in English of “2018-ae1 sa0g a)mlavl oo ellgl
{230m20 cgnn@]) asdarlmaday” published under the authority of the -
Govemor,] '

- ORDINANCE No. 49 OF 2018 -
THE KERALA MUNICIPALITY
(THIRD AMENDMENT) ORDINANCE, 2018

Promulgated by the Governor of Kerala in the Sixty-ninth Year of the
~ Republic of India.

AN
ORDINANCE

Surther to amend the Kerala Municipality Act, 1994,

Preamble—WHEREAS, it is expedient further to amend the Kerala -
Municipality Act, 1994 (20 of 1994) for the purposes here_inafter ’
AND WHEREAS, the Legislative Assembly of the State of Kerala. is not

in session, and the Govemor of Kerala is satisfied that circumstances enst
which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1)
of Article 213 of the Constitution of India the Governor of Kerala is
pleased to promulgate the following Ordinance:— -

1. Short title and commenéer’i&e’nt.—(l) This Ordinance may be
« called the Kerala Municipality (Third Amendment) Ordinance, 2018.

@D h shéll come into force at once.

ssfasizfis




6

2. Act 20 of 1994 to be temporarily amended —During the penod
of operation of this Ordinance, the Kerala Municipality Act, 1994 (20 of
1994) (hereinafter referred to as the principal Act) shall have effecl
subject to the amendment spcc:ﬁed in section 3.

3. Amendment of section 326.—In the :principal. Act, in
section 326, after sub-section (3), the followu}g sub-section shall be
inserted, namely:—

*“(4) Notwithstanding anything contained in this Act or any other law
for the time being in force, the Government may, if satisfied that it is
necessary to do so in the public interest, make arrangements on contract
basis or otherwise for the collection, transportation, disposal and processing
of solid waste, rubbish, filth and such other materials from two or more
Mumcnpahtles either directly or through the agency authroised by the
Govermnment or undertake any project, for the collection, transportation,
disposal and processing of solid waste, rubbish, filth and such other
materials, mvolvmg consndemble expenditure.”.

P. SATHASIVAM,
GOVERNOR.




